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the last session. Does this indicate a 2
firm and final decision taken by the
‘Government to hold the general elec-
tion in Kerala next year?

Shri A. K. Sen: This has nothing to
do with the holding of general elec-
tions. This is only with reference to
the question of delimiting the parlia-
mentary and assembly constituencies
by a statutory commission, namely,
the Delimitation Commission,

1233 hre. o

PRESIDENT'S ASSENT TO BILLS

Secretary: Sir, I lay on the Table
tollowing four Bills passed by the
Houses of Parliament during the last
‘Session and assented to by the Presi-
dent since a report was last made to
‘the House on the 6th May, 1964.

(1) The Appropriation (No. 3) Bill,
1964.

(2) The Taxation Laws (Continua-
tion and Validation of Recovery Pro-
ceedings) Bill, 1964.

(3) The Indian Railways (Amend-
ment) Bill, 1964,

(4) The Drugs and Cosmetics
(Amendment) Bill, 1964.

2. Sir, 1 also lay on the Table copies,
duly authenticated by the Secretary
of Rajya Sabha, of the following ten
Bills passed by the Houses of Parlia-
ment during the last Session and as-
sented to by the President since a
Tevort was last made to the House on
the 6th May, 1964:—

(1) The Armed Forces (Special
Powers) Continuance Bill
1964.

{2) The Public Employment (Re-
quirement as to Residence)
Amendment Bill, 1964.

(8) The Dakshina Bharat Hindi
Prachar Sabha Bill, 1964.
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Constitution (Nine-
teenth Amendment)
Bill
(4) The East Punjab Aryurvedic
and Unanij Practitioners
(Delhi Amendment) Bill,
1964.
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(5) The Goa, Daman and Diu
Judicial Commissioner’s Court
(Declaration as High Court)
Bill, 1964.

(8) The Indian Coinage (Amend-
ment) Bill, 1964,

(7) The Industrial Development
Bank of India Bill, 1964.

(8) The Oil and Natura] Gas Com-
mission (Amendment) Bill,
1964,

(9) The Durgah Khawaja Saheb
(Amendment) Bill, 1964,

(10) The Advocates (Amendment)
Bill, 1964.

DEMANDS FOR SUPPLEMENTARY
GRANTS (GENERAL), 1964-65

The Minister of Planning (Shri B.
R, Bhagat): I beg to present a State-
ment showing Supplementary: De-
mands for Grants in respect of the
Budget (General) for 1964-65.

1

12,34 hrs.

CONSTITUTION (NINETEENTH
AMENDMENT) BILL*

The Minister of Law and Minister
of Communications (Shri A, K. 3en):
I beg to move for leave to introduce
a Bill further to amend the Constitu-
tion of India,

Mr. Speaker: Motion moved:
“That leave be granted to intro-

duce a Bill further to amend the
Constitution of India.”

*Published in Gazette of India— Extraordinary,

_dated 27-5-64.

Part II, Section 2,
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shri P. K. Deo (Kalahandi): On a
point of order, Sir. I beg to submit
that besides infringing the various
democratic conventions and prece-
dents, this Bill contravenes the very
fundamentals of democracy. This Con-
stitution (Nineteenth Amendment)
Bill is a carbon copy of the Seven-
teenth Amendment Bill, which has
been negatived by the collective wis-
dom of this House. This Bill has got
far-reaching effects and tries to rob
the citizen of his right over property
and the poor peasant of his proprie-
torship. In the debate on the 17th
Amendment Bill, various speakers
from the treasury benches also op-

sed it.

* Mr. Speaker: He ghould come to his
point of order.

Shri P. K. Deo: I am coming, Sir.

Mr. Speaker: He should come to
~his point of order first and then ex-
plain it.

Shri P. K, Deo: My point of order
is that it is the inherent prerogative
of the Chair either to disallow it or
allow it to be introduced. because
your function is not just to interpret
the comma, semi-colon, etc.

Mr. Speaker: It may be the prero-
gative of the Chair, but what s his
point of order?

Shri P. K. Deo: Government can-
not bring it back in a different name
under the pretext that it was a snap
vote.

Mr. Speaker: Can he point out any
article of the <Constitution or any
rule? He should come to that now.

Shri P. K. Deo: The various provi-
sions in the Constitution are not there
to be broken for the convenience of
the ruling party.

Mr. Speakér: Which one is broken?

Shri P. K. Deo: The fundamental
right over property. Above the Chair,
it is written: « gisE - qIFAT "
It is for you to see that proper de-
mocratic principles are observed. You
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are the custodian of all the democra-
tic rights.

Mr. Speaker: Is it his point of order
that this chakra should be removed
or I should be removed?

Shri N. Sreekantan Nair (Quilon):
He is shedding crocodile tears oves
the peasants.

Shri Ranga (Chittoor): Question.

Shri P, K. Deo: My point of order
is that when there Is a national emer-
gency and when the Prime Minister
is not keeping good health, it is alk
the more imperative that we should
not bring a legislation of this type.
A Government with 43 per cent of
backing of the people is trying to
thrust an unconstitutional Bill of this
nature. (Interruptions).

Mr, Speaker: Rather there ought
to be some limit t6 my patience also.
So far he has been arguing his case,
but no point of order has been made.
That is not fair. It should come
straight. They want to oppose it.
That is all that they want to say.
They should say it straight. Why
should they resort to these things?
Shri Yashpal Singh. e

st aoa fag (F77) - weme
g, I AQF §I F( ¥€ qATQT
W g fo w3 faw o 7 & gwar
AT SEF: greq § @A & fog F
£ TR &T 9T AT AT | TEFR AT

st T fag: W & 4T
T ¥ fomT o

e WERT : UF TAAY 7 I
FAT SN g ?

&t 7o fag - QR w7 v afaa
(¥aata)

weaw WERT © STET, WTET o
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=it aoqre fag : W T FE WY
AT gFTd fagas Gar 7df WA § o
5 oF o wR o fmErd AR)
T IX FrEw A sEF i
# ¢ wEA § gwy ¥ fog § fgeeq foan

eI AEYIT : SIFT ATET, T X -

&1 F1 gAn fow § qF Wy Qfd
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FH G sA g ?

off 7o fag . ¥ A FW
FI AMAIZL ...

eI A WA g R
¥ 93 gAfgErT A W@ |

Y oo f@7: W TR EHTT
*Y gTefEfads & ag faw o T8 &
T ¢ A g ¢ 708 FOT ¥ fAu
FE qGHT FEAW TG F q@1 g At
TFIT FT 3@ ITCfRiwaET a7 q9r
& 3 et 9 w14y onr 4 g
wanfeamded §. .. ..

eI NPT : T FEA HATA § |

ot ooarw fag  Fa g ag R
HIFT IF TR 9 I IGAT F1AH
TE FT g A1 I TGN TIGT T_AF FT
TG AT AFTF I FT A G131
qGT F fafre < a7 greTg § @ foan
ATH | FAT F FILAE I A ST AT |

_ ment) Bill
wreae wgvLy - fa e agE F A
JIANT qeeq TFAFT T=F § i
IR T I FTATAT g Fo§ AQE
NG FET AL & ) o I q8W F AT
FEAT & a7 HiF7 fa¥ &7 ag wov
fasrT waw % g5 q § Ay ag A
@z H% WIST AL ¢ 1 FA T A
&g I 7 37l & fr crge 9% WS}
F At ox &% g Frw T FAr
wifge 1 o feqe ¥ Afra S aga 7y
o | gu e 13T Ay AX ITAT
s 5 39T w9ATE I S ) a9
gfftar g AT &7 3w T A A
Y6 SIS 7 < TAT AT T FA0AT
ST =Tfgn WX g o FIA A1l Sy
ag FgY AT qid1 qg 3 wrfeg fF
qrferariiz & Jvad g avd 781 & %
gz Hh WTER § T |
Shri Ranga: Sir, according to me
this Bill is an attack on the Consti-

tution itself and especially the chap-
ter on fundamental rights.

Mr. Speaker: A question has been
asked whether he ig opposing the hon.
Minister.

Shri Ranga: I am opposing him. I
am oppos.ng the very introduction of
this Bill. It is very destructive of
the fundamental rights and it is dero-
gatory to the dignity and status and
position of the Supreme Court which
the founders of our Constitution had
constituted to be the third pillar and
third arm of our Constitution. Se-
condly, it is wrong on the part of
government to have brought forward.
this Bill in this shape, if they really
care for the real wishes of Parlia-
ment and for the spirit of democracy,.
especially when this was not allowed
to be proceeded with by Parliament
by the requisite majority that was-
stipulated in the Constitution itself
when it was presented before this
House as the Constitution (Seventeen-
th Amendment) Bill, as amended by
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|Shri Ranga.]

the Joint Committee. When the Gov-
ernment had the opportunity of giv-
ing a second look into this matter by
Parliament itself, they should not
have called this special session. A
special session would have been justi-
fied it there had been invasion of the
«country. When an invasion took
place no such thing was thought of.
Now they have resorted to this me-
-thod in order to destroy the funda-
smental rights enshrineq in our Con-
stitution. I consider this to be immo-
ral and Rajaji thinks it may also be
indecent and it is highly destructive
of democratic privileges of our people.

So, Sir, it should be referred to
‘the jurists of this country and also
the eminent jurists of the World
Jurists’ Association to advise us, to
“advise Parliament whether it is legal
or not. Apart from it, we have to
consider whether it is proper and
-conducive to democratic institutions,
liberties and freedom of spirit that
government should be pursuing this
kind of procedure, after the earlier
"Bill had been rejected.

Mr. Speaker: He can make these
-suggestions, whether the opinion of
-jurists should be secured or not etc.
when the motion for consideration is
:made. This is the introduction stage.

Shri Ranga: Sir, you should bear
‘with me patiently. They should do
it now. It is never too late. Other-
wise, they would be destroying the
Constitution. After they pass this
-amendment, it would be too late
thereafter. Then what would happen?
What would be the choice left to the
citizens, those who feel very strongly
‘that it is an immoral way of pro-
-ceeding, an illegal way of proceeding
-against the Constitution, after once
this amendment comes to be passed
4n this House? Just because some of
-our citizens rose against one particu-
‘lar amendment that was passed, there
was a special legislation passed and
-s0 many people, hundreds of people
‘have been sent to jail because it was
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alleged that they did not show suffi-
cient respect, or they showed disres-
pect to the Constitution. It would be
forcing the vast mass of this coun-
try to resort to .some such procedure
if they were to fail to take necessary
advice from jurists in this country
as well as abroad angq if they were
to proceed with this Bill in this way.

Shri Mohammad Elias (Howrah):
Sir, on a point of order. I want to
know whether general discussion can
take place before the introduction of a

Bill. He has started the general
% ion.

Mr. Speaker: I decide in favour of
Shri Elias. I hold that no general
discusfion can take place at this
stage.

Shri Mohammad Elias: I thank you.

Shri Ranga: If the framers of the
Constitution hag no vbjection to party
mandates and party whips, they
would not have stipulateg the special
majoritieg for the passage of the Con-
stitution Amendment Bills. It is
because they expected all members,
irrespective of their party loyalties,
to exercise their indiyidual judgments
and to the promptings of their con-
sciences, they made it incumbent for
the absolute majority of the House
to permit the passage of the second
reading and for two-thirds of the
members present alone to pass the
clauses and the Bill, and in pursuance
of this procedure the House once had
refused to pass it. Therefore, I say
that it is immoral for them to have
brought it forward now. So, I appeal
to the chief whip of the ruling party to
assure the House categorically that
his' party does not issue a whip, or
cancels the whips already issued and
gives complete freedom to its mem-
bers to vote as they freely choose to
& and no reprisals or compuilsions
will ever be imposed upon them for
the manner of their voting on this
Bill. If the ruling party and its whip
do not choose to give this freedom,
to its members and allies—and there
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are plenty of allies for them—and if
they persist in forcing the passage
of this Bill through the House through
their inflated numbers, then we wish
%0 declare that we would not hold our-
selves bounden to recognise and res-
pect this Bill when it comes to be
imcorporated in the Constitution by
such undemocratic and immoral
means.

In all the democratic countries of
the world, right to property has been
recognised and held sacred.

Shri Nambiar (Tiruchirapalli);: Sir,
we must be given the right to ans-
wer also.

Shri Ranga: Is it also a point of
order? What is this? (Interruptions).
Is my statement to be treated as a
speech? 1 do not understand it.

Mr. Speaker: What is the difference
between a statement and a speech?
The statement is a speech that he has
prepared earlier which he is now
reading. That is the only difference.
When I was about to point it out he
told me that I should have patience.
At this stage only a short statement
can be made. I had allowed him.
Now he is going into the details and
asking for an assurance from the
Minister that he will not issue a whip,
so far as this Bill is concerned. What
hag that to do with the introduction
as such? It has nothing to do, so far
as introduction of the Bill is con«
cerned. Now he might just conclude
his speech.

Shri Ranga: If I were to go into
the subject matter of the Bill, you
say that I should not go into it. bog
1 say something on the procedure by
which this Bill has to be tackled or
say the present procedure is wrong
or immoral you say it has nothing to
do with the Bill. Then what is it ex-
pected of us here? When this Bill
is destructive of democracy ang we
are opposed to it, we must have the
freedom to say why we oppose it. I
have already said it is an immoral
procedure, it is an illegal procedure,
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it is unconstitutional, it is destruc-
tive of the Constitution, particularly,
the third pillar of the Constitution,
namely, the Supreme Court. It is
also destructive of the fundamentsl
rights. Therefore, we hold ourselves
free to arraign this government in
every part of the country, in every
Mohalla ang then say to the people
that they are the enemies of the pea-
sant, enemies 'of private property, ene-
mies of personal freedom,

Shri A, K. Sea: Mr. Speaker, 1
must confess that I shall not be able
to match professor Ranga in his elo-
quence or in his vehemence against
the Bil] itself. But what I would sub-
mit respectfully for you and to the
hon, House and also to Professor.
Ranga is this, that the Constitution
need not be quoted in support of his
untenable arguments. He hag at‘empt-
ed to quote the Constitution to go
against the very principles and direc-
tive guides of the Constitution itself. If
I may quote from the judgment of a
very great judge, he has attempted to
make the river overreach its source.
The Constitution is being quoted 1o
subvert itself. It s no use quoting the
Constitution for such an untenable pro-
position. We are pledged in this House
under the Constitution and also by the
various laws we have passed to bring
about land reform in all its aspects,
to see that every man who tills the
land has a minimum holding......

Shri Ramga: Which is not there.

Shri A, K. Sen: . . .and we shall
overcome all obstacles, procedural or
otherwise, if it is necessary, to achieve
this objective.

Shri Ramga: Even constitutional?

Shri A. K. Sen: It is, therefore, in
consonance not only with the spirit
of the Constitution but with its letter
also. It is, therefore, incumbent on
us to see that all technical fetters
which inhibit our capacity to bring
about land reform are completely
washed away.
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Mr. Speaker: The question is:

“That leave be granted to
introduce a Bill further to amend
the Constitution of India.”

The Lok Sabha divided:

Shri Krishnapal Singh (Jalesar):
My vote is for the “Ayes”.

Mr. Speaker: Did the machine not
work?

Shri Krishmapal Singh: It is not
working.
Shri Maurya (Aligarh): It is not

working.

Mr. Speaker: He might also make a
statement. What did he vote for?

Shrli Maurya: “Ayes”.

st vy Tag fagrelt (w99) -
qFTw 7 gHr & | AN qTT g 9
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Shri C. K. Bhattacharyya (Rai-

ganj): There is one neutral light; it
should be green.

Mr, Speaker: Did he press the green
button?

Shri C. K. Bhatacharyya: I feel, I
pressed the green button.

Shri Chandrabham Singh (Bilaspur):
My button is not working; I am for
“Ayes".

Shri Bateshwar Singh (Giridih): 1
am for “Noes”.

Mr. Speaker: Did he press the
button? Did it not work?

Shri Bateshwar Singh: It did no$
work.

Shri Valvi (Nandurbar): The
machine is not working; I am for
“Ayes”.

Mr. Speaker: All these statements
have been recorded.

Aq AT T TG )
weTw wHYA : TGI8 |

Division No. 1.] AYES
Abdul Rashid, Bakhshi Bhat kar, Shel
Achsl Singh, Shri Bhattacharys, Shri Dinen
Achuthan, Shri Brshm Prakash, Shri
Akkemma Devi, Shrimati Brajeshwar Prasad, Shri
Alegesan, Shri Brij Raj Singh Kotah, Shri
Alva, Shri A. S. Chakravartty, Shrimati Renu
Alva, Shri Joachim Chakraverti, Shri P. R.
Alvares, Shri Chanda, Shrimati Jyotsna
Azad, Shri Bhagwat Jha Chandak, Shri
Babunath Singh, Shri Chandriki, Shri
Bakliwal, Shri Chatterjee, Shri H. P.
Bal Krishna Singh, Shri Chatterjee, ShriN. C.
Balakrishnan, Shri Chaturvedi, Shri S. N.
Balmiki, Shri Chaudhry, Shri C. L.

Banerjee, Shri 8. M,
Barkataki, Shrimati Renuka
Barman, Shri P. C.

Chaudhuri, Shri D. S.
Chaudhuri, Shri Sachindra
Chaudhuri, Shri Tridib Kumasr

Barua, Shri Hem Chaudhuri, Shrimati Kamals
Barua, Shri R. Chavan, Shri D. R.
Barupal, Shri P. L. Chavda, Shrimati Johraben
Basappe, Shri Chuni Lal, Shri
Basumatari, Shri Daiji, Shri

Baswant, Shri Daljit Singh, Shri

Besrs, Shri Das, Dr. M. M.

Bhagat, Shri B. R. Das, Shri B. K.

Bhagavati, Shri Das, ShriN. T.

Bhakt Darshan, Shri Das, Shri Sudhengu
Bhargave, Shri M. B. Damppe, Shri

[12.54 hrs.

Dass, ShriC.

Deo Bhanj, Shri P. C.
Desai, Shri Morarji
Deshmukh, Dr. P. S.
Deshmukh, Shri B. D.
Dey, Shri §. K.
Dhuleshwar Meena, Shri
Dighe, Shri

Dixit, Shri G. N.
Dubey, ShriR. G.
Duwivedi, Shri M. L.
Elias, Shri Mohammsd
Gahmari, Shri

Gejraj Singh Rso, Shri
Ganapati Ram, Shri
Gandhi, Shri V. B.
Ganga Devi, Shrimati
Ghosh, Shri N. R.
Goni, Shri Abdul Gheni
Gopalan, Shri A. K.
Govind Das, Dr.

Guha, Shri A. C.
Gupta, Shri Kashi Rem
Gupts, Shri Shiv Cheran
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Heds, Shri

Hem Raj, Shri
Himatsingks, Shri
Imbichibave, Shri

Icbal Singh, Shri

Jadhav ShriM.L
Jadhav, Shri Tulshidas
Jegiivan Ram, Shri

Juin, Shr -A. P.
Jamunadevi, Shrimati
yedhe, Shri

Jens, Shri

Jha, Shri Yogendra
Joshi, Sbri A. C.

Joshi, Shrimati Subbadra
Jyotishi, Sbri J. P,
Kajrolkar, Shri

Kakkar, Shri Gauri Shanker
Kamath, Shri Hari Vishnu
Kamble, Shri
Kandappan, Shri S.
Kanungo, Shri

Kappen, Shri

Kayal, Shri P. N.
Kedaris, Shr: C. M.
Keishing, Shri Rishang
Khadilkar, Shri

Khan, Shri Osman All
Khan, Shri Shahnawas
Khanna, Shri Mehr Chand
Kindar Lal, Shri

Kisan Vzer, Shri
Kotoki, Shri Liladhsr
Koujalgi, Shri H. V.
XKripa Shankar, Shri
Krishna, Shri M. R.
Kumaran, Shri M. K.

Malligh, Shri U, S.

Mullick, Shri Rama Chsndrs
Manasen, shri

Mandal, Dr. P.

Mandal, Shri J.

Mandal, Shri Yemuna Prasad
Maniyangadsn, Shr

Mantri, Shri

Maruthish, Shri

Masuriya Din, Shri
Matcharsju, Shri

Mate, Shri

Mathur, Shri Harish Chandra
Mehrotra, Shri Braj Bihari
Mehta, ShriJ. R,
Mchta, Shri Jashvant
Melkote, Dr.
Mengi, Shri Gopal Datt
Menon, Shri P.G.
Minimats, Shrimati
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mishra, Shri Bibudhendra
Mishrs, Shri M.P.
Misrs, Dr. U.
Misrs, Shri Shyam Dhar
Mohanty, Shri Gokulanands
Mohiuddin, Shri
Mohsin, Shri

Morurka, Shri
More, Shri K. L.

More, Shri S. S.
Muhammad Tsmail, Shri
Mukane, Shri

Mukerjee, Shri H. N.
Murthy, Shri B. 8.
Murti, Shri M. S.
Muthish, Shri

Naik, Shri D. J.

Nair, Shri N. Sreekantsn
Nair, Shri Vasudevan
Nallakoya, Shri
Nambiar, Shri

Nath Pai, Shri

Nayak, Shri Mohan
Nigam, Shrimsti Savitri
Oza, Shri

Pande, Shri K. N.
Pandey, ShriR. S.
Pandey, Shri Sarjoo
Pandey, Shri Vishwa Nath
Panna Lal, Shri
Parashar, Shri

Patel, Shri Chhotubhai
Patel, Shri N. N.
Patel, Shri P. R.

Patil, Shri D. S.

Patil, Shri J. S.

Patil, Shri S. B.
Patil, Shri T. A,
Patnaik, Shri B. C.
Pattabhi Raman, Shri C. R.
Pillai, Shri Nataraja
Pottekkatt, Shri
Prabhakar, Shri Naval
Pratap Singh, Shri

Puri, Shri D. D.
Raghunath Singh, Shri
‘Raghuramaish, Shri

Rai, Shrimati Sahodrabai
Raj Bahadur, Shri
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Raja, Shri C. R.
Rajaram, Shri

Rajdeo Singh, Shri
Raju, Shri D. B.

Ram Sewak, Shri

Ram Subhag Singh, Dr.
Ram Swarup, Shri

Rananijai Singh, Shri
Rane, Shri

Ranjit Singh, Shri
Reo, Dr. K. L.

Rao, Shri Hanmanth
Raeo, Shri Jaganatha
Rao, Shri Krishnamoorthy
Rao, Shri Muthyal
Rao, Shri Rajagopala
Raso, Shri Ramapathi
Rao, Shri Thirumats

Reddy, Shri Ramakrishns
Reddy, Shrimati Yashods
Roy, Dr. Saradish

Roy, Shri Bishwanath
Sadhu Ram, Shri

Sshs, Dr. S. K.

$shu, Shri Rameshwar
Saigal, Shri A. S,
Samanta, Shri S. C.
Sanji Rupji, Shri

Saraf, Shri Sham Lal
Satyabhams Devi, Shrimati
Sen, Dr. Ranen

Sen, Shri A. K

Sen, Shri P. G.

Sezhiyan, Shri

Shah, Shri Manabendra
Shah, Shrimati Jaysben
Sham Nath, Shri
Shankaraiya, Shri
Sharma, Shri A, P.
Sharma, Shri D. C.
Sharma, Shri K. C.
Shashi Ranjan, Shri
Shastri, Shri Ramanand
Sheo Narain, Shri
Shinde, Shri
Shukla, Shri Vidys Cheran
Siddananjapps, Shri
Siddish, Shri

Sidheshwar Prasad, Shri
Singh, Shri D. N.

Singh, Shri K. K .
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8inha, Shri Satys Narayan
Sinha, Shrimati Ramdulari
Sinha, Shrimati Tackeshwari
Sinhasan Singh, Shri
Sivapprghassan, Shri K.U.,
Sonavane, Shri

Soundaram Ramachandzan,
Shrimati

Soy, Shri H. C.
Srinivasan, Dr. P.
Subbaraman, Shri
Subramanyam, Shri T.
Sumat Prasad, Shri
Surendra Pal Singh, Shri
Surya Prasad, Shri
Swamy, Shri M. N.

AYES—Contd.
Swaran Singh, Shri
Tantia, Shri Rameshwar
‘Thomas, Shri A. M.
Tiwary, Shri D. N.
Tiwary, Shri K. N.
Tiwary, ShriR. S.
‘Tombi, Shri
‘Tripathi, Shri Krishna Deo
‘Tula Ram, Shri
Tyagi, Shri
Uikey, Shri
Ulaka, Shri Ramachandra
Vaishya, Shri M. B.
Varma, Shri M. L.
Varma, Shri Ravindre

Veerappsa, Shri
Venkaiah, Shri Kolla
Venkatasubbaigh, Shri P.
Verma, Shri K. K.
Vidyalankar, Shri A. N.
Vijaya Ananda, Maharajkumar
Vimla Devi, Shrimati
Vishram Prasad, Shri
Vyas, Shri Radhelal
‘Wadiwa, Shri

Warior, Shri

Wasnik, Shri Balkrishna
Yadav, Shri Ram Harkh
Yadava, Shri B. P.
Yajnik, Shri

Veerabasapps, Shri Yusuf, Shri Mohammad

Swamy, Shri M. P.
NOES

Badrudduja, Shri Karni Singhji, Shri Reddy, Shri Narasimha =
Basant Kunwari, Shrimati ! Kohor Shri Seth, Shri Bishanchander
Bhanu Prakash Singh, Shri Lahri Singh, Shri Shashank Manijari, Shrimai
Whawaini, Shri Lakhmu Mahananda, Shri Shastri, Shri Prakash Vir
Bheel, Shri P. H. Masani, Shri M. R Singh, Dr. B. N.
Chaudhary, Shri Y. S. Prithvi Raj, Shri Singha, Shri Y. N.
Deo, Shri P, K. Rajyalaxmi, Shrimatl Singhvi, Dr. L. M.
Gayatri Devi, Shrimati Ram Singh, Shri Solanki, Shri
Ghosh, Shri P. K. Rameshwaranand, Shri Vijaya Reje, Shrimati
Himmatsiohji, Shri Ranga, Shri Yashpal Singh, Shri

Kapur Singh, Shri
Mr. Speaker: The result of the
division is:

Ayes: 318; Noes: 81
The motion was adopted.

Shri Ramga: We walk out as a pro-
test the failure of the Chief Whip to
give the assurance not to issue a whip
and the challenge hurled at the pea-
sant masses by the Law Minister.

Shrl Ranga and some other hon.
Members then left the House.

Shri A. K, Sen: Sir, I introduce the
Bill.

12.56 hre.

SLUM ARFAS (IMPROVEMENT
AND CLEARANCE) AMENDMENT
BILL—contd.

Mr. Speaker: The House will take
up further copsideration of the fol-
lowing motion moved by Shri Mehr

Chand Khanna on the 6th May, 1964,
namely:— '

“That the Bill to amend the
Slum Areas (Improvement and
Clearance) Act, 1956, as reported
by the Joint Committee, be taken
into consideration.”

Shri Balmiki was on his legs. He
may continue his speech

staredvet (gei) : #F fredr ga
# ay a=ir &7 (U 9T TwE)
gave faw ¥ araw § a9 gU g
T 47 % W F HAWHTT F v
Tt afet & ot qfg & @ § A<
g fg st AN AN Er g fr 7
QF ag qwr a1 QY & 1| TAA
o & 37 FT WrEEsar & Al
qF Wl A & fe fag am,
3T A AR FT TO0g TG Y |
faq s I «Wt ¥ fag oY wrer
el & 7y & AR A=y afeagt 7 uy $7
T I E AR IR @A F @R S





